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Paraionik along with 12 others, who are wodc 

in Mill Wright OrganisatLon under erstwhile 

S - a seeking directIon of this Tribuimi 

to p:mote them from Gr.IL eo Gr.. 	ot in 

hc scale of R5.4500-7500/-, 	- kiny in 

cenideration their continui 	n eevee frr 

1975 onwards and to grant them all conscqneutii 

rc financial benefits out of such promot1. n. 

ve have heard Shri. C .M.K.Murt, 

leerned counsel for the appliccn - an. [::I 

S..?atnaik, learneddl.Starv'In :nd. 

aearing on behalf of the &?spondcnts 

mi ttcdly the applicants wore 

a.ointed on casual basis in the year 197, 

ntc 	oicorar -  stees n 'o:ejlotion of 

c 	of 120 ays frn _he date of theIr 

inal engagements and subsequently regul 

in Gr.I -  with effect from 1998. in vic.: - 

the reason that the applicants havc been 

relcecd enli in he veer 1990, 

h::itted b the 	endcn C3 the L. d-r 

ydt due for promotionor there are pos 

ycil able te Tfe: :: 	 ellen 	n 	e; ef 
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this, it submitted by the learned counsel Shri murty 

tht the grievances of the applicants could be set 

at rest if the Respondents are directed to consider 

their case for financial upgradation under the A.C.P. 

Scheme. We do not think that the applicants having 

been regularised in the year 1998 could be able to 

get the 1st financial upgradation under the POP Scheme 

after rendering 12 years regular service. The matter 

is best left to the respondents to take a view in this 

regard. 

With this we dispose of the O.A. No costs. 
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